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KARNATAKA LEGISLATIVE ASSEMBLY
FOURTEENTH LEGISLATIVE ASSEMBLY
NINTH SESSION

THE KARNATAKA LEGISLATURE SALARIES, PENSIONS AND
ALLOWANCES (SECOND AMENDMENT) BILL, 2015

(L.A. Bill No. 44 of 2015)

A Bill further to amend the Karnataka Legislature Salaries, Pensions

and Allowances Act, 1956.

Whereas it is expedient further to amend the Karnataka Legislature
Salaries, Pensions and Allowances Act, 1956 (Karnataka Act 2 of 1957) for

the purposes hereinafter appearing;

Be it enacted by the Karnataka State Legislature In the Sixty - sixth

year of the Republic of India, as follows:-

1. Short title and commencement.- (1) This Act may be called the
Karnataka Legislature Salanies, Pensions and Allowances (Amendment} Act,

2015.
{2) It shall come into force at once.

2. Amendment of section 11B.-In section 11B of the Karnataka
Legislature Salaries, Pensions and Allowances Act, 1956 (Karnataka Act 2 of
1957) in sub-section (14), the following shall be and shall deemed to have
been inserted with effect from 22.02.2014 at the end, namely:-

"as if the deceased person was a member after 26.12.1978."



STATEMENT OF OBJECTS AND REASONS

It is considered necessary to amend the Karnataka Legislature
Salaries, Pensions and Allowances Act, 1956, (Karnataka Act 2 of 1957) to
make provision to provide family pension to family members of the member
deceased before 26.12.1978 operative from 22.02.2014.

Hence the Bill.



FINANCIAL MEMORANDUM

There will be a recurring approximate additional expenditure of

Rs.256.80 Lakhs per annum from the proposed legislative measure.

T.B.JAYACHANDRA
Minister for Law, Parliamentary Affairs
and Higher Education

S. MURTHY
Secretary {I/C)
Karnataka Legislative Assembly



ANNEXURE

Extract from the Karnataka Legislature Salaries, Pensions and
Allowances Act, 1956 (Karnataka Act 2 of 1957}
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11B. Family Pension.- (1) Where a member dies before the expiry of
his term or where a person eligible for pension under section 11A dies, there ‘
shall be paid to his family, a family pension at the rate of fifty percent of

pension admissible under section 11A per mensem.

(1A) Notwithstanding anything contained in sub-section (1), the
family of the deceased person, who was a member of the Legislative Council
or the Legislative Assembly whether he was in receipt of pension or not shall

be entitled for family pension at the rate specified under sub-section (1)
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